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Mr. Speaker: Papers laid on thO! 
Table. Mr. Alagesan. ' 

The Minister of Mines and Fuel 
(Shri Alagesan): Sir, I beg to lay .... 
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Mr. Speaker: Papers laid on the 

Table. Mr. Alagesan. 
Shri Karni Singhji (Bikaner): 

Could we put some questions on yes-
terday's statement? 

Mr. Speaker: I have just said lhat 
at 5 O'clock I will allow the Memb-
ers to put questions on the statement 
that was made by the Minister of 
Irrigation and Power. 
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PAPERS LAID ON THE TABLE 

COAL BEARING AREAS AMENDMENT 
RULES AND NOTIFICATION UNDER MINBIJ 

AND MINERALS (REGULATION AND 
DEVELOPMENT) ACT 

The Minister of Mines and Fuel 
(Shri Alagesan): I beg to lay on the 
Table a COpy each of the following 
papers:-

(i) The Coal Bearing Areas (~
quisition and Development) 
Amendment Rules, 1963 pub-
lished in Notification No. S.O. 
2569 dated the 7th September. 
1963, under sub-section (3) of 
section 27 of the Coal Bearing 
Areas (Acquisition and Deve-
lopment) Act, 1957. [Placed 
in Library. See No. LT-17371 
631-

(ii) Notification No. G-S.R. 1451 
dated the 7th September. 
1963 under sub-section (1) of 
section 23 of the Mines and 
Minerals (Regulation and 
Development) Act, 1957, mak-
ing certain amendments in 
the Second Schedule to tile 
said Act. [Placed in Library, 
See No. LT-1748j631. 

ARMS RULES AND FIFTH REPORT OF THE 
COMMISSIONER OF LINGUISTIC,. 

MINORITIES 

The Deputy Minister in f.he Mit1is-
try of Home Aftairs (Shrimati Chand-
rasekhar): On behalf of Shri Hajar-
navis, I beg to lay on the Table a 
copy each of the following paper:-

(i) The Arms (Fourth Amend-
ment) Rules, 1963 pUhliohed 
in Notification No. G.S.R. 13"77 
dated the 24th Auguf.t, 1563. 
under sub-section (3) of sec-
tion 44 of the Arms Act, 1959. 
[Placed in Library. See No. 
LT-1739j63.1 

(ii) Fifth Rp.port of the CO::lmis-
sioner of Linguistic Minorit:"s 
for the period 1st .Tanu~ry to 
31st December, 196Z, under 




